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L ‘f' - IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' ' - ERNA'KUIM BE“NCH

Date of Decisions 25.6.93
Alexander George - s Applicant

Mr.M, R.Rajendran Nair .. Advocate'for applicant
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1. Sub Divlsional Officer.
Telegraphs. Punalur. “nk

*‘ N
2. Telecem District Manager o &
Rbllam | _ " «s Respondents
g—-GRAM | - | \
THE HON' BLE MR.JUSTIGE C. SANKARAN NAIR, VICE CHAIRMAN

THE HON* BLE MR R.RANGARAJAN WINISTRATFE MEMBER -
. wn@mm

C. Sankaran Nair;(J), Vice Chairman

Applicant ;eeks a deelaratién tﬁat he
is entitled to be rﬁgngagedvforvgaSual work in
preference to pg;soﬁs.wiﬁh lesser-length of service‘
as Casial Workers. énnexure-III rep:ésentatien
raising this pleavié pending considerétion. and
seéohd respondent mast pass apprbpriaée oideés'
'tbereon. Iﬁ has beeﬁ pending wifh him for'over e
six months and we express our displeasure at the
délay in péssing.erdérs. If‘aﬁggﬁplication &é;ervggz."
to be granted, it mﬁ@t be granted gxpeditioﬁSIy.JIEig};

it is to be rejected, it must be :ejectgd without
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undue,delay, It is hoped that such delays will
be avoided in future. Fhile considering Annexu‘re.-in

second respondent will bear in mind the prinqipias b

.

stated in 0.&1027/91. and also pay due regérd to

Annexure-II. An order will be passed in accordance

with law on Annexure-III within five weeks from today.
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2. Application diip%-sed of, No costs. .
| M Mq{m'ﬂ(ava‘hmc'y
R« RANGARAJ AN C. SANKARAN NAIR (J)
ADMINISTRATIVE MEMBER A VICE CHAIRMAN -
Dated the 25th Jure, 1993 .
ot




Annexure-III

!

Trae copy of tie Meme No.E. 52/
Court Case/Genl/49 dated
24.12,1992 issued by the

2n“ ‘ respendent. LT

i‘rﬁie "éépy of the representat-
ion dated 12.1.1993 of the
) applicant to the respondents.




